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In
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HON̂ BLE MR. A.K. SINGH. MEMBER f Â
HON̂ BLE MR. M. KANTHAIAH. MEMBER

Prabhat K um ar S rivastava  
By A dvocate: Shri R.K, T ripath l.

...Applicant.

Versus.

Union o f In d ia  & O thers  
By A dvocate: None.

ORDER
BY HON̂ BLE MR. M. KANTHAIAH, MEMBER m

.... Respondents.

The  petitioner, w ho is th e  app licant in th e  OA, has filed th e  

R eview  Application to  rev iew  th e  orders o f th e  Tribunal dated  

2 3 .3 .2 0 0 7 .

2 . The petition has been decided under C irculation.

3 . The b rie f facts  o f th e  case a re  th a t th e  app licant filed O .A . 

challenging th e  va lid ity  o f le tte r  D t. l l . l o . 2 0 0 1  (A n n e x u re -1 ) and  

le tte r  D t. 1 2 .6 .2 0 0 6  (A n n e x u re -2 ) issued by th e  R espondent No. 2  and

3 respectively, questioned th e  indent o f Notification v ide  E m ploym ent
!

News 1 /2 0 0 0 -2 0 0 1  fo r th e  post o f JDA/JRA (C iv il) and also directions  

fo r declaration o f th e  result o f final exam in ation  on th e  following

grounds: -

( I ) .  The  action o f th e  respondents in 
canceling th e  indent is w holly illegal, a rb itra j^  
and w ith o u t jurisdiction and also again st th e  
Circular dated  2 0 .1 0 .1 9 9 9 .
( I I ) .  The  canceling pow er o f th e  indent is only  
vested  w ith th e  R ailw ay R ecru itm en t Control 
Board (RRCB) bu t not by R ailw ay R ecru itm en t 
Board (R R B ).
( I I I ) .  No reasons h ave been assigned fo r  
cancellation o f these  posts o f JD A / JRA (C iv il)



j

and no opportunities w as given to  th e  
candidates before canceling th e  indent.

4 . The respondents have  file d  th e ir  C oun ter A ffidav it denying th e  

contentions raised by th e  and also his claim .

5. A fte r hearing both sides, this Tribunal has passed o rd er on

2 3 .3 .2 0 0 7  giving reasons on each and e v e ry  claim  o f th e  app licant 

a fte r  full discussion. W hen th e re  a re  no valid grounds th e  claim  o f th e  

applicant was dism issed by its o rd er D t. 2 3 .0 3 .2 0 0 7 .

6 . Now th e  app licant has com e w ith  th is  rev iew  application stating  

th a t th e  Tribunal oug ht to  have discussed in such a fash ion, which is in 

favo u r o f his I claim  and also disputing th e  stand taken  by th e  

respondents. Such scope o f reappraisal o f th e  m a tte r  will be discussed  

and decided by w ay  o f an appeal but not w ithin th e  scope o f review  as  

con tem plated  in O rd er 4 7  Rule 1 C .P .C . The  app licant is en titled  fo r  

rev iew  o f th e  orders^ if th e re  is any  e rro r on th e  face  o f record o r any  

typographically  m is take  in th e  ju d g m e n t. But no such grounds a re  

raised in this application to  seek indulgence o f this Tribunal by w ay  o f 

rev iew  o f Its ju d g m e n t. Thus th e  claim  o f th e  app licant is beyond th e  

scope o f review .

7 . In  v iew  o f th e  above circum stances, th e re  are  no justified  

grounds to  allow  th e  claim  o f th e  app licant fo r rev iew  o f th e  o rd er and  

ju d g m e n t o f th e  Tribunal D t. 2 3 .3 .2 0 0 7 . Thus, th e  application is liable  

fo r dism issal.

In  th e  result. R eview  Application is dism issed. No costs.
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